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Centrzal Administrative Tribunal, Frincipal Bench

Original Apmll tion No.242¢2 of 1988

-1 A A b D - . ~ - _;’.- e —y - PO, - N
Mew Delhi, this the Zist day of Seplember, 2000

;- - Hon'ble Mr.K Mnmber (J)

uldip
Hon ble Mr.-S.A.T..
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Delnil —  Applicaat

{By Advooate - Shril Shyam Babu)
s
Versus

1.6ovt. of NCT Delhi through its

Chiet Secretary,

g [ o B MR, - v v

S, Sham Nath Marg,
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- Respondents

{By Advocats - Shri Harvir Singh)

O R DE R{ORAL}

By Hon ble M. Kuldip

qinqh;Memberq)

In this 0QA, the amglkgant has  impugned  the
authority 3 order dated 192,4.987 {(Annerure  A)
angd  aopellate authority s order dated 2.4.88 (Annexurs Bl
confirm the order hy the disciplinary authority
imgposing punishment of Forfeiture of two vears of approved

-
2, Lezrned counsel for the applicant s
these  impugned orded on the ground that
initially wvide Annexure C,
boy the applicant  on i
withdrawn vide Annexure
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case also oh administrative grounds.

4, . From the acts  of the present case, 1t is
clear  that the earlier show cause notloe Was withdrawn by
the respondents on adninistrative grounds as was done  1In

angd or: {supra). In their cases also the enguiries were
aropped  on Caministrative Grounds! and were restarted
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the applicant  the periog of two years approved  service

forfeited by them by the impugned orders, alongwith

12

incirements. Apnlicant will also  be entitled to the
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(S.A.T. Rizvi) Kuldip Singh)
Member {A) : Member {J)

receint. of & cop




